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                     Ms. Rashmi Malhotra,Adv.
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                     Mr. Annam D.N. Rao,Adv.
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      UPON hearing counsel the Court made the following
                          O R D E R

         We have heard the learned counsel for the parties.
         We would like to reiterate that protection and
preservation    of     the   monument      of    Tughlakabad      Fort   is
imperative.

         Learned counsel appearing for the Archaeological
Survey    of   India    is    directed      to    file   an    affidavit
indicating     that    on    the   basis    of    the    aerial    survey
conducted in 1993, how many people were living in the



protected monument of Tughlakabad Fort. Let the affidavit
be filed within three weeks from today with an advance
copy to the appellant-in- person and the counsel for
other parties.

         The respondent Archaeological Survey of India and
other public authorities would be at liberty to visit the
protected monument and, if necessary, police protection
may be provided to them by the concerned authorities.

         Meanwhile, there shall be no further construction
in the protected monument of Tughlakabad Fort.
         List this application along with the civil appeal
on the date fixed.
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